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Petition(s) for Special Leave to Appeal (CGvil)...... /2014

CC 22858/ 2013
(From the judgenent and order dated 06/10/2010 in RFA No.1884/2004, of
The HI GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

N. K KHURANA Petitioner(s)

VERSUS

STATE OF HARYANA Respondent ( s)

WTHI.A 1 (CDelay in filing SLP,c/delay in refiling SLP and office
report)

Date: 13/01/2014 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE H. L. DATTU
HON BLE MR JUSTI CE S. A. BOBDE
For Petitioner(s) Ms. Uttara Babbar, Adv.

For Respondent (s)

UPON hearing counsel the Court made the follow ng
ORDER

I ssue notice on the application(s) for condonation of
delay as well as on the special |eave petition.

Tag with C. A Nos. 8231-8307 of 2011.

[ [ Charanjeet Kaur ] | ] [ Vinod Kulvi ]
| Court Master | | Asstt. Registrar |



